
241     Territorial Army [ 2  DEC   1980 ] (Amdt.)   BUI,  19.10     242 

coolie would not lift the luggage without 
being paid Rs. 4 or Rs. 5. I wanted to get the 
help of the police but I could not get it. 1 had 
to carry my luggage myself because although 
I paid the coolie Rs. 5, he left the luggage near 
the taxi stand; but there I did not get any taxi; 
I had to gc to the outer gate carrying the 
luggage. There also I had to pay Rs. 12 for 
luring the scooter up to my place at North 
Avenue. Therefore, 1 call the attention of both 
the Railway Minister an<j the Home Minister 
to this situation which is deteriorating to such 
an extent that after some months, if it is 
allowed to continue in the same manner, you 
will find no administration either under the 
Home Ministry or in the Railway Board in 
regard to late running of trains. Of course, 
about late running of trains the less said the 
better. 

THE MINISTER OF RAILWAYS (SHRI 
KEDAR PANDE): Mr. Vice. Chairman, may 
I say a word in reply? The trains were late 
yesterday due to some accident between Delhi 
and Calcutta. There was derailment of a 
goods train and so the trains on that particular 
line got delayed. I have made an inquiry into 
the matter, and I shall see that the trains will 
not be delayed. 

SHRI JAHARLAL BANERJEE: Thank 
you. What about the police help and other 
points? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The Minister has assured you 
that he will see that such things do not occur 
in future. He will undoubtedly take note of 
the other things which you have mentioned. 

MESSAGE FROM THE LOK SABHA 
The Monopolies and Restrictive Trade 

Practices (Amendment) Bill, 1980. 
SECRETARY-GENERAL: Sir, I have to 

report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of Lok Sabha; 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Monopolies and Restrictive Trade 
Practices (Amendment) Bill, 1980 as 
passed by Lok Sabha at its sitting held on 
the 1st December, 1980." 

Sir, I lay the Bill on the Table. 

The Territorial   Army    (Amendment) Bill,   
1980 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): Mr. Vice-Chairman, with your 
permission I beg to move— 

"That the Bill further to amend the 
Territorial Army Act, 1.948, as passed by 
the Lok Sabha, be taken into  
consideration. 
Sir, this is a very simple technical Bill and 

I hope that there would not be any objection 
to the Bill that is moved here. The Committee 
on subordinate Legislation of the Sixth Lok 
Sabha in its Twentyfirst Report recommended 
that the rules passed by the Central 
Government should be placed before both the 
Houses of Parliament. The Government 
accepted that recommendation and the 
Government is trying to incorporate that re-
commendation in the Act. 1 commend this 
Bill to the House and I would request 
Members to support it. 

The question was proposed. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): We have only one hour for 
discussion of this Bill. This is a very short Bill 
and therefore I think honourable Members 
will keep 
themselves  within  the  time-limit. 

1 1 
Mr. Dhabe. 

SHRI S. W. DHABE (Maharashtra): Mr. 
Vice-Chairman, this Bill is the outcome of the 
recommendation of the Subordinate Legislation 
Committee of Parliament.    After    repeated 
requests   p 
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LSbvi S. W. Dhabe] 
-the Defence Minister agreed to an 
amendment of this Act. This is a salutary 
provision, but I fail to see why only a small 
piece of legislation has been brought before 
Parliament. They should have looked into the 
various provisions of the Territorial Army 
Act 1948 which has assumed great 
importance in view of the situation across the 
border and what is on in some countries of 
the world. 1 would^ therefor, like to say a 
few words on this Act. 

  The importance of the Territorial Army 
cannot be overstressed because no country in 
the world, much !css India, can afford to keep 
in peace time as much army as it has acquired 
during war. Therefore, the Territorial Army 
has several vital roles to play. It has to provide 
a second line of defence, it has to relieve the 
regular Army of static duties and it has to aid 
tiie civil power in situations where the security 
of the country is threatened. And it has to 
provide anti-aircraft tover when required. It 
has to provide units to the regular army if and 
when required. These are the objectives of the 
Territorial Army. En the 1865 conflict with 
Pakistan, air defence regimentg of the 
Territorial Army were deployed for protection 
of vulnerable areas against enemy air raids 
and they did a remarkable job. Many of the 
officers were given awards. The Territorial 
Army was founded by an Act of 1948. It is a 
purely voluntary organisation. Even the penal 
provisions are very light. It is not meant for 
any career. There are some difficulties in the 
working of this Act. Many employers are 
reluctant to release their workers for serving in 
the Territorial Army. Here is the report of the 
Defence Ministry for 197<J-80. There is only 
one paragraph in it about the erritorial Army. 
That too is scrappy. It is difficult to understand 
from this how many persons are taking part in 
this organisation, how many of them are 
industrial workers, how many of them are 
departmental and now many non-
ctepartmental, and for what purposes they 
were used.   The report does not 

give any information. I will, therefore, request 
the Minister to give more information about 
the Territorial Army at least in future when 
they prepare their next report. On page 15, 
there is only a small paragraph on Territorial 
Army. I will read from this: 

"Territorial Army ever since its inception in 
1949, has been render-valuable assistances 
to the Armed Forces of the country, both in 
times of war and in Deace. At present T.A. 
is composed of units of engineers 
(including Railway Engineer.?, Port Docks 
and Inland Water Transport Units). Infantry 
Battalions and Medical (General 
Hospitals). All Indian nationals between 18 
and 35 years of a:ge are eligible to join it. 
During the current year 36 officers. 113 
JCOs were  granted commissions." 

I would like to Territorial Army to be given 
an important place and I request that it should 
be more popularised. 

One more point I would like to mention. 
Section 7A of the Act says that if a person, 
after serving in the Territorial Army, returns 
to his parent job, he should be reinstated therp 
by his employer. It also gives the employer 
the right to refuse reinstatement. There should 
be no right of refusal given to the employer to 
reinstate the employee who returns after his 
service in the Territorial Army. Otherwise, 
industrial workers cannot    join    the    
Territorial  Army. 

Section 7(A) should be radi-3 P.M.    
cally  amended so that when 

the workers who offer themselves for 
military service and whose services are 
requisitioned for the Territorial Army service 
come back, they do not l°ss their jobs and the 
employers also should not have a right to 
refuse reinstatement of such workers. In the 
case of compensation also. Sir, the provision 
is meagre. It is six months' salary or so. In 
certain other cases, they not only yet such 
salary, but also compensation for future loss of 
employment. Therefore, Sir, the conditions 
under which 
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this Act was framed in 1948 have changed 
now radically. Now, we have so much of 
social legislation and the whole concept has 
changed, j would, therefore, take this 
opportunity of requesting the Minister to 
review the whole question and bring forward 
a suitable and fresh legislation which will be 
useful in times to come and which wili make 
joining the Territorial Army a very attractive 
proposition so that the large number of people 
can join it, people from any walk of life can 
join that. 

.With these words, Sir, I support the Bill. 
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SHRI       SYED       SHAHABUDDIN 
(Bihar);    The creation of the Territo- 
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lial Army in 1949 was one of the great 
initiatives taken by us in the first flush of our 
independence when the euphoria was still 
fresh and we wanted to build a brave new 
world. I am sorry to say that like many other 
initiatives taken by us in that glorious period, 
the Territorial Army idea has also petered out. 
At least it has not received due justice and 
consideration and it has not become an 
institution in our national iife that it was 
capable of becoming. It has been sought to be 
pushed into a very small orbit of operation. 
This Bill gives us an opportunity to review 
these 30 years of the Territorial Army, the 
progress it has made, whether there has been a 
programme of expansion whether clue 
facilities and allowances have been given to 
the personnal who have served therein and 
whether the recruitment has been extended to 
all the people and all the youth of India. I 
consider that this Bill which would give us a 
recurring opportunity whenever a new rule is 
made to review the situation of the Territorial 
Army, is small step, but a small step in the 
right direction. I think much remains to be 
done on this front. I feel that an effect should 
be made somehow to erase this feeling that 
the Territorial Army has been neglected. 

What was the original object? Mr. Dhabe 
gave us the four original objects. I think that 
they were mentioned by the then Defence 
Minister us the purpose and the object of the 
Territorial Army Bill of 1948. These were one 
to give a second line and source of 
reinforcement for the regular army, two to 
assist in internal defence in a national 
emengency, three, to be responsible for anti 
aircraft and coastal defence and lastly.—and 
this is extremely important to my mind— to 
give the youth of India an opportunity of 
themselves to defend the country. Mr. Vice-
Chairman, I think we have fallen far short of 
these targets and objectives during the last 30 
years. These 30 years have also seen, in a 
number of democratic countries, the 
expansion of this very idea    that the Army    
need not 

simply be a set of merceneries and that there 
is place in the Army and in the defence of the 
country for the people as a whole. The people 
are the Army and the Army should be the 
people and around a nuclous of trained cadres; 
it should be possible for all the citizens of the 
country to bear arms in the defence of the 
country and to rise to the occasion whenever 
the situation so demands. This was the idea 
behind the formation of the Territorial Army. 
It was supposed to provide a base for the 
regular Army. But what a small percentage of 
our people have been brought into the orbit of 
this Territorial Army. How many citizens have 
been trained in the use of arms, to undertake 
defence responsibilities and even to instil that 
discipline which is required to serve the nation 
in times of need? Article 6 of the original Act 
says that all the citizens are eligible, it leave it 
at that. The only set of people who are obliged 
to serve in the Territorial Army are the 
Government employees serving in essential 
service and that is ell. That is a very very 
small section. As far as the youth of India are 
concerned, they have, of course, been com-
pletely left out. I would like to pose a very 
very fundamental question before this House. 
Is the Government afraid of the people of 
India? Does the Government not wish that the 
people of India should be trained in the use of 
arms and be in a position to defend the 
country along with the regular Army? 

I find that the Territorial Army gets a very 
niggardly treatment, a stepmotherly treatment. 
Even in the report of the Ministry of Defence, 
it merits just a small paragraph. The real 
information that we are provided there in this 
report of the Ministry of Defence is only this 
much that 36 Officers and 113 JCOs were 
commissioned    during that    particular year. 

I    That is all-    Otherwise, this is a* sort of  bla, 
bla,   a  sat     of rhetoric.    Mr. 

!    Vice-Chirman.   Sir,  these very num- 
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bers prove that the Territorial Army has 
remained a very smal] force. 

I would, therefore, Sir, plead at the end of 
my submission that we need to give proper 
place to the Territorial Army, to the people of 
India, to the youth of India in. their natural 
right of bearing   arms  for the  defence  of the   
country.    And  I  would  suggest, therefore, 
for the consideration of the Government that 
they should work on a regular, comprehensive 
scheme for the purpose, if necessary, within 
the ambit  of this Act, and  if necessary on the 
basis of a broader enactment, that at least one-
year military training  be provided to all the 
youth of the country so that they acquire not 
only the skills necessary for the defence of the 
country but also the right approach towards the 
problems of the nation, so that a sense of 
discipline js inculcated among them.   And, 
secondly,   this   Territorial   Army  should be 
brought into touch with the development     
tasks   of the     country.    They should  be  
given  an  orientation  that they can come to 
the help and to the aid   °f tne country  not   
only    when there  is emergency, not    only 
when national defence requires their parti, 
cipation  but  also in  supervising and giving 
direction and orientation to all the  
development     projects    that we have 
launched in our' country. 

With these words, Sir, I would support the 
amendments and I would request the hon. 
Minister to consider the suggestions that I 
have submitted. Thank you, Sir. 
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SHRI        B. SATYANARAYAN 
REDDY (Andhra Pradesh): Mr. Vice-
Chairman, Sir, the present amendment to the 
Territorial Army Act, though late, but still I 
welcome this because the Territorial Army 
has to play a very important and significant 
role both in times of war and peace. The main 
object has already been stated by the hon. 
Members. But I would like to add some more 
objectives so that this Territorial Army not 
only safeguards the frontiers of our country 
and plays an important role in times of peace 
but, at the same time, it also acts as the real 
builder of this country. Apart from the four 
objectives that have already been stated, I 
would like to add two more objectives. The 
four objectives that they have stated are, 
firstly, to provide the second line of defence 
and source of reinforcement to the regular 
Army, secondly, to assist in the internal 
development during national emergency, 
thirdly, to look after the coastal defence, and 
fourthly, 

to give the youth of India an opportunity to 
train themselves for the defence of the 
country. Now, I would like the hon. Defence 
Minister to consider this suggestion also, 
namely, to add two more objectives. Firstly. 
to act during the times of natural calamities, 
such as during floods and such other 
calamities the Army has to play an important 
role. And, secondly, the Territorial Army 
must be utilised for the building up of this 
country. These objective should also be 
added to the four already enumerated. As the 
objectives state, it jS very clear that the youth 
of this country have to be trained. But I do 
not know how far this objective has been 
achieved. I would like the Defence Minister 
and the Defence Ministry to pay its attention 
towards the last objective. Most of the youths 
in the country, both rural and urban, are idle. 
They must be recruiter in the Territorial 
Army. This can be done only when you 
create an interest in the youths in this 
direction. Not only that, all the youths who 
are in the colleges, in the universities or in 
the schools must be given compulsory 
training and they must be given an 
opportunity to serve the country. 

At the same time I would like to stress 
upon the point that this army should be called 
People's army and not Territorial army 
because people's participation must be there 
and the people must think that they are res-
ponsible for the building up of this country 
and for the defence of this country. Therefore, 
it should he termed as People's Army Act and 
not-Territorial Army Act. i would like the 
Defence Minister to pay attention to this 
suggestion so that people as a whole should 
take an active participation in it. 

Lastly, Sir, I would like to suggest that this 
army should not be used to suppress the 
people's movements. Whenever there is an 
incompetent Government, whenever there is 
a Government which would like- to act in a 
dictatorial way and when it loses the 
confidence of the people, they al- 
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[Shri B. Satyanarayan Reddy] 
ways take the shelter of the Territorial Army 
to keep themselves in power. So, I would 
stress that this army should not be used 
against popular movements of the people. We 
have seen during the times of disturbances 
that instead of using other machinery of the 
Government, they use Territorial Army. This 
is a very bad precedent. We also know that 
the police has lost the confidence of the 
people. Instead of police being the friend of 
the people, it is looked down upon QS the 
enemy of the people. But the army has got a 
very high regard and high esteem among the 
people. So this regard should not be lessened 
and it should be used only for the purpose for 
which it has been created. 

I would request the Defence Minister to 
consider these suggestions and make this 
army really B people's army, an army of the 
people irrespective of caste and community 
and people should be recruited in it 
irrespective of whether one is rich or poor or 
belongs to weaker sections or not, so that 
India becomes strong and prosperous.   Thank 
you. 

SHRI SHIVRAJ V. PATIL: Sir, I express 
my gratefulness to all the Members who took 
interest and part in the debate on this 
amending~Bill. Most of the Members—I 
would say all the Members—have supported 
the Bill. While supporting the Bill, some 
Members have made certain suggestions and 
the Government will bear those suggestions in 
mind. I would not be able to say anything 
more than this, at this time. There are certain 
criticisms levelled against the steps taken by 
the Government and certain views had been 
expressed. One hon. Member asked if the Go-
vernment is afraid of giving training to the 
citizens of India. I would humbly submit that 
the Government is not afraid. What is 
required at this time is not simply bearing 
arms and   getting training  for  the     arms. 

[Mr   Deputy Chairman m the Chair] 

What is required at this time is discipline. 
What is required at this time is more 
production jn the agricultural fields and in the 
industries. By establishing discipline, by 
producing more, and by maintaining a certain 
kind of moral standard in the Society, we 
would be helping the soldiers, the sailors, the 
Qirmen and the armed forces. Simply by 
giving arms or simply by giving training to 
them, we would not make them strong, but 
there would be many other things which 
would be required to be done. Government js 
. certainly doing all these things, at the same 
time, strengthening the hands of the Army as 
well. It is not necessary for me |to dilate any 
more on those points. All the Members who 
spoke here have supported this Bill." I thank 
them again and I would request that further 
proceedings of passing this Bill may be taken 
up. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That the Bill further to amend the 
Territorial Army Act, 1948, as passed by 
the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN, We shall 

now take up clause-by-clause consideration 
of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Emcting Formula and the 
Title were added to the Bill. 

SHRI SHIVRAJ V. PATIL: Sir, I beg to 
move: 

"That the Bill be passed." 
The question was proposed. 
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SHRI    SHIVRAJ    V. PATIL:    Sir, 

may I submit one point? Now, while reading 
the Bill for the third time, we have to say 
whether the Bill should be passed or should 
not be passed. There are some points which 
are being raised here which are not relevant 
at all. This is a very simple and innocuous 
Bill, it provides that the rules framed by the 
Government should   be laid  before  
Parliament. 

MR.    DEPUTY    CHAIRMAN;     He 
can make his observations. 

 

SHRI   SHIVRAJ   V.   PATIL:    Sir, may 
I  ... 
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MR. DEPUTY CHAIRMAN: The question is: 
"That the Bill be passed." The motion was 
adopted. 

THE    BENGAL      CHEMICAL     AND 
PHARMACEUTICAL WORKS LIMIT. ED   
(ACQUISITION     AND     TRANSFER   OP 

UNDERTAKINGS)   BILL. 1980. 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM, CHEMICALS 
AND FERTILIZERS (SHRI DALBJR SINGH): 
Sir, i beg to move: 

"That the Bill to provide for the acquisition and 
transfer, in the pub. lie interest, of the 
undertakings of the Bengal Chemical and Pharma-
ceutical Works Limited, and for matters 
connected therewith or incidental thereto, as    
psssed by    the 


